
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

WESTERN ZONE BENCH, PUNE 

AT PUNE  

ORIGINAL APPLICATION NO. 65 OF 2023 (WZ) 

   RAKESH PATEL    .. APPLICANT 

V/s 

   M/s LOXIM INDUSTRIES 
   AND OTHERS  ..     RESPONDENTS 

REPLY ON BEHALF OF RESPONDENT NO.6 
(M/s TML INDUSTRIES LIMITED)  

INDEX 

SR 
NO 

ANN
E 

XUR
E 

PARTICULARS PAGE NOS. 

From To 
1. Index - 1154 
2. Reply 1155 1158 
3. Affidavit in Support 1159 1160 
4. R-1 Copy of the Consolidated Consent and

Authorisation dated 20.10.2022 
1161 1178 

5. R-2 Copy of the said Reply dated 26.09.2022 as 1179 1312
6. Vakalatnama 131 3    1314

LAST PAGE NO. 1314 
PUNE 
DATE :   30/09/2023 

   ADVOCATE FOR THE RESPONDENT NO.6 

1154



BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

WESTERN ZONE BENCH, PUNE 

AT PUNE  

ORIGINAL APPLICATION NO. 65 OF 2023 (WZ) 

RAKESH PATEL .. APPLICANT 

V/s 

M/s LOXIM INDUSTRIES 
AND OTHERS  ..     RESPONDENTS 

REPLY ON BEHALF OF RESPONDENT NO.6 
(M/s TML INDUSTRIES LIMITED) 

MAY IT PLEASE  THE HON’BLE TRIBUNAL 

1. At the outset, the Respondent No.6 in the present proceedings denies

everything that is contrary what is stated therein and/or inconsistent

therewith as if the same is set out in  extenso and traversed. The

Respondent No.6 submits that, nothing not expressly admitted

herein ought to be taken as admitted by the Respondent No.6 or be

deemed to have been admitted by the Respondent No.6 for want of

specific traverse.  The Respondent No.6 states that for the purpose

of gravity, the Respondent No.6 is not denying each and every

allegation, statement and contention of the Applicant which is ex-

facia contrary to the contention of Respondent No.6 and its stand in
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the present case except to the extent that such allegation, statement 

or contention necessitate, cogent, warrant or reply.  

2. The Respondent No.6 submits that the Respondent No.6 is a

Company, registered and incorporated under the provisions of

Indian Companies Act, 1956 and is having its registered office at

Vadodara, Gujarat. The Respondent No.6 is engaged in the business

of manufacturing of chemicals comprising of industrial and

specialty chemicals and intermediates and is having plants at Piludra

(Dist. Bharuch) and Karakhadi (Dist. Vadodara).  The Respondent

No.6 has commenced its operations in the year 1993.

3. The Respondent No.6 is in receipt of the notice in compliance to the

order dated 03.08.2023 passed in the present Original Application.

The Hon’ble Tribunal was pleased to observe the name of the

Respondent No.6 in the Joint Committee Report filed in compliance

to order dated 21.07.2022. The Respondent No.6 submits that, the

Respondent No.6 has the Consolidated Consent and Authorisation

dated 03.11.2020 for Karakhadi plant (GPCB ID 22415), which is

valid and subsisting till 31.12.2024 and Consolidated Consent and

Authorisation dated 20.10.2022 for Piludra plant (GPCB ID 15812),

which is valid and subsisting till 18.07.2027. Copy of the CCA is

annexed hereto and marked as ANNEXURE – R-1. The Respondent
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No.6 also has all necessary permission in place and has been duly 

complying with the terms and conditions of the same.  

4. The Respondent No.6 submits that the officials of GPCB visited

Respondent No.6 on 20.09.2022. During the said visit, the Officers

of the GPCB made certain observations. The Respondent No.6 vide

its detailed Reply dated 26.09.2022 has replied to each and every

observation made by the officials of the GPCB and that pursuant to

the submission of the said response, there has been no action

whatsoever against the Respondent No.6.  Copy of the said Reply

dated 26.09.2022 as filed by the Respondent No.6 is annexed

herewith and marked as ANNEXURE - R-2.

5. The Respondent No.6 submits that, the officials of GPCB visited the

Unit of the Respondent No.6 located at Karakhadi on 19.09.2022.

The officials of GPCB had made certain observations during their

visit, which was responded by the present Respondent No.6 vide its

detailed Reply dated 28.09.2022.

6. The Respondent No.6 submits that, the officials of the GPCB has

visited the plants of the Respondent No.6 and have observed that,

there were certain minor non-compliances, which have been duly

complied with by the Respondent No.6 and thereafter, no action has

been initiated on the part of the GPCB. It is thus, submitted there, is
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no reason made out for impleading the present Respondent as a Party 

Respondent in the present proceedings and it be discharged 

forthwith.  

7. In view of the facts stated herein above, this Hon’ble Tribunal be

pleased to dispose the present Original Application so far as

Respondent No.6 herein, as nothing survives in the present OA and

the allegations made by the Applicant were without any merits and

therefore, the present Applicant needs to be dismissed of pursuant to

the Respondent No.6.

8. Affidavit in Support of this, is filed herewith
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